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operated by smugglers for smuggling salt
and coal. This is happening with the
connivence of the Gavernment officials but
according to the statement, only 7 multi-
millionaires have been arrested and no
action has been taken against the official
who are abeting and conniving.

SHRI Z. R. ANSARI : I have already
said that whosoever is found guilty of abe-
ting the crime he will not be spared. I can
assure this House to that extent. I hope,
by tomorrow before the debate starts,
we will get the full facts.

RE. ADJOURNMENT MOTIONS—
Contd.
SHRI RAM VILAS PASWAN :

MR. DEPUTY SPEAKER : I have
only to say that the assent on the adjourn-
ment motion has been withheld and you
may meet the Speaker.
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SHRIKRISHNACHANDRA HALDER
(Dargapur) : Siv, the hon. Member  has
used a certain word which is unparliament-
ary . It should be expunged.

MR. DEPUTY SPLAKER : Since
you have raised the point I will go through
the proceedings and, if there is anything
unparliamentary, I will expunge it.

SHRI! JAGDISH TYTLER : I have
rcferred only tothe law and order sitvation
§0, it is not unparliamentary.

MR. DEPUTY SPEAKER: I hope
you will not raise it every now and then
and take the time of the bouse . Then you
would be doing and injustice o those
Members who want to raise many points
under rule 377 ... (Interruptions) I zm
giving my own reason. This has becn dis-
cusscd a few minutes back.

SHRI JANARDHANA POQOJARY:
(Mangalore) : Sir, on a point of order.
Rule 361 say that whenever the Speaker
rises he shall be heard in silence and any
member who js then speaking or offering
to speak shall immediately resume his scat,
I have been observing since morning that
even senior-most members like shri Jyotir-
moy Bosu, are violating and flouting this
rule. I expected a bettcr standard at least
from,P1oftssor Madhu Dandavate,a former
Minister. But 1 found on the other hand,
he was encouraging other members in
this. I am suggesing that these things must
be putan end to. I may pointouthere that

uhave also power tomaintain decorum.
nder rule 374, the Speaker may, if he
deems it necessary name a member who

**Expunged as ordered by the Chair.
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disregards the authority of the chair or
abuses the rules of the House by persis-
tently and wi'fully obstructing the business
thereof. Of course, I am not suggesting
that here. 1 am only requesting all the
members to observe the rules and maintain
de‘c0rum. (Interruptions) .. ....

MR. DEPUTY-SPEAKER: The
Speakerhassiready said thatifuny member
has any grievance regarding anything
that has not been permitted, he can m et
the Speaker in the Chamber.......... .

(Interruptions)

Mr. DEPUTY-SPEAKER : cannot do
more than that.
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(Interruptions)

MR. DEPUTY-SPEAKER : It
is not fair on your part. I make an
appeal to you. I have to conduct the
proceedings of the House. Unless you
cooperate, I cannot do anything. There-
fore, you please sit down. Now matters
under Rule 377. I am not permitting
anybody to raise any other issue.

SHRI MANI RAM BAGRI (Hissar) :

Sir, I am on a point of order.

MR. DEPUTY-SPEAKER : No
point of order. I have taken up matters
under Rule 377. Prof. Madhu Danda-
vate. (Interruptions) No. point of order.
Point of order cannot be raised any time
and every time. I am not permitting
any pomt of order. Now, Mr. Madhu
Dandavate. (Interruptions). Point of order
is not to bring the House in disorder.
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MR. DEPUTY SPEAKER : I ap-
eal to you. you are a very senor
ember- - - (Interruptions). 1 have gone
to the Matter under Rule 376. I am not
going t~all'w any body to speak, you
please sit down Mr. Dandavate.

SHRI JYOTIRMOY BOSU :
Sir, you kindly read Handbook, page 14,
sub-rule (vi), para 8gr.

(Interruptions)

CHATTRA 5, 1902 (SAKA)
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MR. DEPUTY SPEAKER : I have
read it.

SHRI JYOTIRMOY BOSU : Sir,
the Members are agitated about many
things. Mr. Ram Vilas Paswan has
said about the murder of Gautam Jai-
singhani. Then: -

MR. DEPUTY-SPEAKER : Please
sit down. What Mr. Paswan raised has
been withheld by the Speaker and there-
fore, I would request you, Mr. Paswan- - -
(Interruptions). I would request you to
meet the Speaker.

SHRI RAM VILAS PASWAN :
Why ? You are in the Chair.

MR. DEPUTY-SPEAKER : I am
in the Chair. Now I am not permitting
you to discuss the subject here. That 1s
why Chair’s ruling . Now, matters under
rule 377—Prof. Dandavate.

SHRI  JYOTIRMOY BOSU :
Sir, you have to regulate the House.
I have drawn your attention to a subject.
(Interruptions).  Sir, Mr. Ram Vilas
Paswan has talked about Gautam Jai-
singhani’s murder and the p)lice have
so far failed to apprechend the culprits.
Now, the whole Opposition has talked
about the Assam issue which is a burning
issue in the country. Then a letter from
Justice Bhagwati, a Judge of the Supreme
Court flattering the Prime Minister
openly in a public lctter. (Interruptions).
Sir, what I have quoted from the Hand-
book, that makes it more or less mandatory
for you toread out the adjournment motion.
You kindly read out the adjournment
motion which you have received.

MR. DEPUTY-SPEAKER : Con-
sent to the adjournment motion on Mr.
Gautam’s murder has been withheld by
the Speaker. With regard to the other
things which Mr. Jyotirmoy Bosu mention-
ed, he has already told you that you should

to his Chamber and discuss the matter
%o'hercforc, that is also my ruling on this*
I cannot do anything other than tha |



MR. DEPUTY-SPEAKER : You
will all agree that the House is conducted
under certain rules and regulations.
If the rules are violated:--
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MR. DEPUTY-SPEAKER : I have
understood. From your emotion, I can
know what subject you are speaking on.
Your emotion itself is a language.

You have to meet the Speaker in his
Chamber and discuss it with him and come
to a conclusion. That is my decision.
Prof. Dandavate.

PROF. MADHU DANDAVATE
(Rajapur) : I have been permitted to
raise the issue of Assam blockade under
rule 377, but I wish:--

MR. DEPUTY-SPEAKER : No,
you bave to read what you have given
In writing. I will not permit.

SHRI INDRAJIT GUPTA (Basirhat) :
You cannot force him. He may not
excrcise his right.

MR. DEPUTY-SPEAKER : You
have been a Minister and all that. Don’t
pPut me in an embarrassing position.
You must read out what you have given
in writing.

PROF. MADHU DANDAVATE :
Apart from being a Minister, I have
been in Parliament from 1971. I
only want to tell you that I am glad that
the Speaker has allowed me to raise the
issue under rule 377, but because the
adjournment motion has not been per-
mitted, all of us will take up the matter
with the Speaker, and I forego my right
to raise the issuc under rule g77.
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SHRI P. M. SAYEED (Lakshadweep):
I am on a pomt of order Mr. Dandavate
has given notice of a statement under
rule 377 and he cannot withdraw that.
(Interruptions). Mr. Bosu, you are not
the Presiding Officer, keep quiet. Don’t
play with me. I am a senior Member.
I will pay you back in the same coin.

Mr. Dandavate has given notice of a
statement under rule 377 and it becomes
a property of the House when it is admitted.
Now, unless and until permission is sought
from the House, he cannot withdraw
it unilaterally. That is my point of order
and I want your ruling on that,

MR. DEPUTY-SPEAKER : He
can always take any decision. He is not
raising the matter now.

SHRI P. M. SAYEED : Can he
unilaterally take that decision.

MR. DEPUTY-SPEAKER : He
has equal right to raise it or be absent
from the House.

PROF. MADHU DANDAVATE :
I am on a point of order. Because such
incidents will happen again and again.
I am raising on a point of order on this,
Any motion for which notice is given
and which is already circulated, when
it is moved, it becomes the pr perty of
the House. But as far as the notice of
a statement under Rule 377 is concerned,
80 long as I do not read it in the House,
in that case, it does not become the pro-
perty of the House and there is no question
of seeking the permission of the House
to withdraw it.

SHRI K. LAKKAPPA (Tumkur)
I rise on a point of order under Rule 339,
which reads :
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“A Member who has made a motion
may withdraw the same by leave
of the House.

The leave shall be signiﬁed not upon
guestion but by the Speaker taking the
pleasure of the House. The Speaker
shall ask : ‘Is it your ?lwsure
that the motion be withdrawn’ ? ....

MR. DEPUTY-SPEAKER : He
has already said and I and you also know
that this is not a motion. It is a
statement.

SHRI K. LAKKAPPA : The rule
is very clear.

MR. DEPUTY-SPEAKER : It
is a statement.

SHRI K. LAKKAPPA : 1 am
only reading the procedure  under
Rule 339, which naturally applies here.
The procedure has been clearly laid down.
It cannot be withdrawn swe molo, be-
cause he has already moved it. A
typed note has been sent to the Speaker
and you bave called him. When you have
called him, Rule 339 is to be applied
and the formality isto be observed, It
has not been observed.

MR. DEPUTY-SPEAKER : Rule
339 very clearly states : ‘““A  member
who has made a motion- - -’

Now, a statment under Rule 377 is
not a motion.

SHRI K. LAKKAPPA :
a motion ?

MR. DEPUTY-SPEAKER : It

is not a motion.

SHRI K. LAKKAPPA :

motion.

MR. DEPUTY-SPEAKER : He
has given in writing. It is not a motion.
That is my ruling.

SHRI K. LAKKAPPA : For a
motion which has been moved, Rule 339
is to be applied.

MR. DEPUTY-SPEAKER : Now,
Shri Madhukar.

Is it not

It is a

12.59 hrs

MATTERS UNDER RULE 377
(i) REPORTED DEATH OF A PATIENT
IN PATNA HOSPITAL
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13 hrs.

MR. DEPUTY-SPEAKER : SHRI
Eia Mohan——absent.

(ii) Reported crection of a high wall
by  milatiry authorities encircl-
ing, thereby Peenya plantation
village in Bagalore and causing
Difficulties to  villages.

SHRI T.R. SHAMANNA (Banga-
lore South) : Mr. Deputy-Speaker,
Sir, please permit me to make the follow-
ing statement under Rule 377 regard-
ing the difficulties of the residents of
the village by name Pinya Plantation
West of Hospital Town, Bangalore=
560015.

This village consists of about 1000
semi hutments. The residents are mostly
from Scheduled Castes. They are resid-
ing here for the past 40 years or so.
Their elders have come from Tamil
Nadu to serve British officers working
in the Military establishments. Near
this village the Italian War prisoners
were impounded. After World War 1I,
these Tamilians made a colony and stayed
there permanently, The residents are work-
ing in ncarby factories or doing other petty
jobs. The living condition of these people
is far {rom satisfactory. They arc denied
of all civic conveniences as that of
roads, lielit or water drainage.

A difficult situation has been creat-
ed for these poor Scheduled Caste
people and other weaker sections. The
Military authorities are now .encu'cl-
ing this village by erecting a high wall

. I am told, a narrow pasage
of 4 or 5 f. will be left and I am



